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F. No. A-1 1 A1311 12024-AT
Government of India

h4inistry of Personnel, Public Grievances and Pensions
Deparlment of Personnel ano Training

3'd Floor, Lok Nay2( Bha'-r",an.

Khan Ii4arket, Nerv Deitri-'i 1 0001
Dateci, the Sth Decemb er,2024.

Vacanci, Gircular

Subject: - Selection for the posts of Judicial h/iernbets in Central Adrninistrative
Tribunal (CAf)- reg.

;1. Trihuna.[: - The Central Administratlrre Tribunal has been establishecl urrier the

Acjministrative Tribuna.l Act 1985, to acljuclicate cases relatecl to sei'vice ri-ratters of the

persons appointed under the Gorrernrnent of Incjia. Principa.l Bench of CAT is situatec' at

Neur Delhi and its other Benches ere situated ai 18 places in the country at

Ahmeclabacl, Atlaha.baci, Banga.lore, Cha.ndigarh, [i4aclras, Cutiack, Erna.kularn,

Guwa.hati, Hyderabad, Jabalpur, Jaipur, Jodhpur, Calcutta, Lucknov,r, fviumbai, Patna,

Janrniu and Srinagar. A li4enrber, upon selection, may be postecl to any of tltese places.

Z. \/a.ca-nc!,: - ,l,,pplicatic,ns. are being inviteci fci" the follovling existing and

anticipateo rracancies of iucjicial lr4enrbers in CAT fcr the tleer 2025:

Name of Fost [ilumbei'of vacancies

Juoicial [rlember 05t'
*the vacancies are lia.ble to varY due to various exigencies

S. eualiilcation:- The qualifications, eligibility, salary and other terms ancj

conditions of the appointment of a ca.ndidate will be governed by the prorrisions of tlie
Tribunal (Conciitions of Serr,rice) Rules, 2021 as arnended from time to time'

As per Rule 3(5)(b) of the Tribunal (Conditions of service) Rules, 2021, a person

shaii not be qualifieci for appointment as iudicial lv'tember' unless he,-

(i) is, or has been, a Judge of a High Coutt; or

(ii) has helcj tlre post of l.dciltiorral Secreta.ry to the Goi,ernment of lndia or any

equivalent or higher post in the Department ci Legai A.ffairs or the Legislatit'e
s Depaftnrent incluiing [r/iember-Secretary, Lat,', Ccmnrissicn of lnoia.; ot'

(iii) has, for a combined period of ten years, been a District Juclge and Aoclitional

District Judge; or\

V
(6 

ID\- '
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(iv) has, for ten years, been an advocate vuith substantial =xperience 
in litigation

in service matters in Central Administratit,e Tribunal, Armed Forces Tr[bunal'

High Couri or SuPreme Cour1.

As per proviso uncjer section 3(1) of the Tribunals Reforms A.ct, 2021, "a person

who has not cornpleted the age of 50 years as on the last cate for submission of

applications, shall not be eligible fdfAp-pd-tftirrent as a frdeniber".

4. Frocedure for selecticn: - The Search-cunr-Selection Somniittee ccnstituted

under the Tribuna.l Reforms Act 2021 for recomntending names for appointment to the

said posts shall scrutinize the applications with respect tc suitabilty of applicants for the

posts by giving due vueightage to qualification anci e>lperience of candicjates and shall

shortlisl cancjidates for conducting personal interacticn. Tlre firrai selection v"ill be oone

;"r the l-.asis of ovei'all eva.luation of cano'idates dcne by the Ccmnritiee basecJ olt ihe
qua.lificatioti, experience ancl personal interacticn.

5. Selection fcr re-app.:iritnrent: The lvlembers of Central l.Cministrative Tribunal
shalt be eligible for re-appcintnrent in the sa.rile n'ianrier as tlrat for the ariginal
appointment, preferably, alongvrith all the persons shor'tlisterl in response to the
vacancy circular or otlrenr,,ise. \t,lhile making its assessment for suitabilit5r to a post, the

Committee shall give additional tveightage to the persons seeklng re-appointment for
their experience in tl^re Tribunal anci t",hile doing so, shall t;lke intc account. the
performance of the person wl-ille vyo;'king as a [r4ernher in the Trih-tnal,

t. 1.6:;,licaiici-r Fi'ec,rir-rre:.. lippli6atioris cf eiigible aro r,,,iilir-r;: office;'s ?re

requesiecl thrcugli propei' clrarinel (t'rherever applicahle) and slrculi be acconipanied
v,,ith:-

(i) Eio-Cata in the proforma at Anne>lure-l:

(ii) Certificate to be fur-nished by tl-re employer/ heal of ofiicel forrvarciing

autlrority as in Annexure-ll;

(iii) Clear photoccpies of the up-to-date CR//rPAR dossie: of the oflicer
containing CRiAPARs of at least last five years ciuty aiesied by a Group A
officer;

(iv) Cadre clearatrce ;

(v) lntegrity cert;ficate/clearance fronr r,igilance and oisciplinary angle as in
Annexure-lll:

(rri) Slatenient giiring ceiaiis cf malcr cr niir'cr penaitii:s, if 2;,.,i. ii-npcsec cn
liie officer Curing tne iast ten i;sa;;-s,

Duly filleC-in (neatly typec) original applicaticns in the pre scribec fornrat sl-ioulo
reach the Secretaryr, p"O"i'tment of Personnel and Training. No'th Block, I'Jer,.,, Deihi-
110001 latest by 5:30 F.t.4. on or before 1Sth.la.nua\t.2t)25 (\'iIeCnesaalr) (by hand
or by speed post or i'egistei'ed post),
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7. No TA/DA v*,ill be admissible to the canoio'ates to be catlecl for
interview/interaction. The candidates are requireci to mal<e their oirvn arrangements.

E. Advertisement a.nd prescribed application foi'm ca.n be dov,rnloacjeo fronr the
websites of DoPT/ cAT i.e. v',vrrni.clopt.nic.in / v/\i,Av.cQat.gorr.iri

g. Any application receirred after cJue oate or incon-iplete application or application
v,tithout necessary Annexures as mentioned above rrriil nct be entertarneo. This
Deparlrnent will not be responsible for tl-re postal cielay/lcss of application. for reasons
whatscever. lt is therefore, in the intei'est of tl':e applicants to ensure that tlieir
applications reach r,',ell v',ithin the closing oate anC tiri^re as stipulatecl.

i0. The last date of receipt of ihe applica.tions rr.,ili be tire ci'uciarl cjate for
ascertaining tl^re eiig;bility of tlre a.nplicants.

. 11. 'i-his appointment prccess will be subject to outconre of pending matters in-' Horr'ble Sup.reme Court ancj Hon'ble High Courls.

Wioe publicity may be given in all organizations anc tlie ir field formaticns to fecilitate
eai'ly ancj optimum number of applications.

$l*'i--
(Rishi pa!)

Urroer Secretarv tc the Govt. cf Incjia (A r-)

Tel t{o. 01 'r 2404 33EZ
To

1. Registrar/ Registrar General of ali High Couris.
2. Registrar General, Suprenie Court of Incia., Nerr,, Delhi.
3. General Secreta.ry. -supreme Cour'r/ High Court/ CAT Bar Associaticn.
4. Secretary, Department of Lega.lAffairs, Shastri Bhawan, New Delhi.
5. Secretary, Department of Justice. Jaisalmer House Nevr Delhi.
6. secretary, Legislative Depafiment, shasti-i Eharnian, New Delhi.
7. Principal Registrar, Central Aciministrative Tribunal, Principal Benclr

Copernicus lt4arg, New Delhi r,i,ith a request to upioad the i,acancy
circular on CAT:s website.

Copl, to: IrltC v,rith request to upload the vacancy circurlar on DoPT's vrebsite,
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Anrre;'.ure-[

/..1 h,iEiiiEER Ii.{ Cl.T

Official

FRESH / RE-4rFFOti\'Tl,lEl,lT
(Apprcp;'iate opticn mair be iiciteC r/)

1. I'lame :

2. Date of Birth :

3. Catesory (SC/ST/OBC/UR) :

4. Designationiprofessicn :

5. Contact Details :

Aciciress:

6. Cacre/Servicel Year fV/herever appiicaLrlel :

6a. Date of appointment:

6b, Date of retirernent:

7. Educationa[ qualification (in reverse clrronological orcer)

st.
I'lo

ldame of
Ljnivei'sitir/
Equiiralent
InsiiiLiiSn

Degree Year of
passing

Acade,lic
Distinc.ion

Subjecti
Speciaiization

Divisicnl
%of
marks
.: l:ie:,- ^ <

Space for

ohotograph
c'uiy sio.^6i
bi, canc iciate

Resideniia!
Pr€serrt Permanerit

Ii4obile i
Phone ilo.

:

I

i

Enrail
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B. Vi/ork Experience:

ga. For the experience as emplo5res, Ernployi';rent recoro in chronological crder stading

tr,uith present Employment, list in reverse:

-Also inoicate Sl. No. in above, virhich is equivalent to Adoitionai Seci'etary/District

.ludge/,A.dditional District Juclge/ (a.s applicable under the qualification) or a,bove, along

v.;itir a coFy' of self attested Iatest pa5'' -c[;p'

gb. Fol the experience as Professional recoro in chronological order starting with

present Engagenrent, Iist in reverse:

Page 5 of10

\t

No
Narne & address of
enrpioyer
( G ovt.lPS U/tl in istrY/

Depa rtrri errt/anY oth e r

Designation,
Pay l-6vsl 6n6

Perioci of
Se ririce

l'lature of
v,rork'/

e>rperience

Front To

et

Nc
Details of Professicn Perioo' of

Service
l{ature of work cione'

Fronr
-i- 

^

I

I

1

I

l
i
I
I

i

I

I



"Such as Adrninistration /Service matters /Juciicial or Quasi-Juoicial iCriniinal /Civil
lTaxation /Cornpany, Affairs/Environmental matters /Finance /,iccountancy /Econc6ics
/Business /Comrnerce /[i,4anagement /Public Affairs or any oth=r as may be applicable.
Engagement rruith Government, if any, may be indicatec.

9. Date frcm riyhich Cravring the pay scale
in the graCe of Additional Secretary/
District judgelAdciitional District Judge
to the Gcverni^nent of lnciia.

or any equNralent rank (v,,herever applicabie)

10. \4./rite up on adjudicating experience
c,f the applicant (2G0 rrrrords)

[Vi/li erever appii cable]

11. Experience along vuith brief l,,irite up in hanoling
cases before the relerrant Couris/ Tribunals/

[if applicabiel

12. Proof of Exper-ience, inciuCing

EnrolnrentiRegistration [.lo, as an Adrrocate etc.

[For candldates other than Govt. or JLtdicial

officersi

13. Anriual lnconre last five )iears alcng truitti clpir of
ITR [For cancjidates froni Acivocate streaii^r]

14. \i:r'iie up on 05, rnajoi'achievenient
(20C v,,ords e eclr)

'i 5, A.i,,arcsr/hcncui's,'Publicaiions, if ani, :

16. Affiliation lirith the professional bodies/

I rrstitu tio rrs/societie sr'o r an !/ othe r bo dy

lncluCing poiitical ilafty'.

Derails of Such cases
(Reoorteo Cases/
Uniepofied Cases)
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17, AcJcjitional information, if an5,, vr,hich :

you v/ould like to mention in suppor-t
of the application for the post.

D ECLARATIOI,i

1' I certifyr that the foregoing information is correct ano compiete to the best of m,,
knorvleoge anci belief and nothing has been concealealoistorted. lf ai anytinie lfounci
to have concealed/distorlecJ any nraterial information; n..i1, apFointnrent shall be liable tc
summary termination rryithcut notice.

2. I shalt not r'trithdraw m\/ canciiciature after the meetirrg of the Selectic:r Committee.

. 3, t shall not decline tlie appointment. if selecteo for appointnient b5r ttre ACC.

4. I shattjoin v-rithin 30 days from the date of issue oi'orcjer cf appointnrent.

5' I am e.\f'la.re that in case I triolate any of the conoitions mentioneci at Sf , t{0. 2 to 4. the
Got'ernment of lndia is likely to debar me for a perioci of three years for consicjeration
for appointment outsicJe the ca.cire ancj in any Autononrous Body/Statutory
Booy/Regulatory Body.

Place :

Date:

,signalure of the canciiciate

N'B: Please fili up all the points/columns of application. lf any.point/column is not
rele\rant, the sanre may be mentioneo'. lncomplete apptication is liabte to be
rejecteci.
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Lnnexure-[

CERTI FICA.TE TO EE FURI{ISHED EY THF EIi{FLCiYEruilEF.F CIF OFFICEI
FO RVTTARD I t{ G ALJTI-; O RiT\i

'1. Cei-tified that the parlicular furnished by Shi1lSmtiKum----
--------are correct and he/she possesses educational qualiflc=-ticns and expei-isnce

nrentloned in Anne>lure-1.

2. lt is a.lso certified that tlrere is no vigilance/ ciisciplirrar;, case :ither pendrng oi' being

contemplated against himiher and rrigllance clearet:ce issireci b.,, CVC in tl:e enclosed
Annexure (lli).

3. His/her- ii'ltegi'iti, is ceriifieo.

4. Ito nrajoi'cr n:irir:r perrcit,v \,,ras iitp--seC ci-i Sl;:-,i'S;'r:.1'ii-,:i'r-'----

----------cjurrirrg tire iast 1C \/eais i:erioci.

5. The up-to-clate attesteo Pl^rctostat copies of I,CFi/A.PAR of last five iears (each

L::::l::: ::::::_::i::i:,X:;:*j;;;;l;;' 
ii resie ct or r.';r /S;': 

'iii(r: ri- 
...... -.-

Seai ,3, Sigir;iir't iiii,e Cecr=. Cci; c,in0,'l.ulii:,i'il:,

i ,R.epistrer r,f High J't,:rrl S,..,;;t'ei^;,e Ccurl

Page 8 ofi0
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I
Annexure-lll

F THE F.S viGl
BEING SAUGHT

(To be furnished and signeo by the CVO or HOD)

1. Narne of the Ofiicer (in iull) :

2. Father's narne

3. Date of Birlh :

4. Daie of Retirentent :

-l S. Date of entrY into service l

6. Sei-vice to v'rhictr the officer belongs :

including batch l'yearl c2.ore etc',

whereirer applicable

7. Positions held (During ten preceding.vears)

B. \A/l-rether the officer has beetr pla.ced on

the agreed list or Iist of Officer of

Doubtful lntegrity (if y'es, oetails to be given)

9. \A/hether any allegation of misconciuct

Invctving vigilance a.ngle tnras examlnecj

egainst tlre ofiicer during the last 10

-Years an,C if So \rrith what r^esult (*)

10. Vi/hether any punishment vua.s awards to

the oiiicer ciuring the last 10 yea.rs and if

so, tlre date of imposition and details of

Penalt5r (")

E. ,^ --.I I(/rll

CEI

Fage 9 of 10

l-,!U
S.I\C Crganisetict-r

(name in full)
Designatiori
a!

Piace cf
Posting

i\d n-i i :r i si ra'ti',rei

Nodal h4inisir,vl

Department
concerned
(in case of officers cf
PSUs etc,)

I

i

I

I

i
I



1 1 . ls any disciplinarylcriminal proceedings
or charge sheet pending against the
officer as on date (if so, cietails to be
furnished, inclucling reference nuniber. if
any of the Commission)

12. ls any action ccritemplaied against the
Officer as cn date (if so, cjetaiis to be
furrrisheci (")

(.) lf vig;lance ciea;-ance haC been obtaiireo fror
:l-iiC;r':-.-;t:ltt .iii',, 1-e ;_-,i-O',r:-ie :l iO. ii-,= p,=. ii_ ,.: ::-:.a,ii

''J d LE

.:.9 ()g:q1-,'-Sia,:, i- rr: ,_?r.. .i^e

(i'(A.t 4E AhiD SIG [\ATUp,.E)
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F. No. A-1 1013t1t2024-AT'
Government of lnciia

Nlinistry of Personnel, Public Grievances and Pensions

Department of Personnel and Training

3'd Floor, Lok Na5rak BhavYan,

K'.han li{arket, New Delhi-110001
Dated: 5th Decenrber, 2024

\iaca.nctr Circular

Subject: - Selection for the posts of Aoministrative [/rembers in Central A.dministraiir.'e

Triburral (CA'T)-reg

-.,,,. Tribunat: - The Central Administrative Tribunal has been establisheci under the

Administrative tiibunrt R.t 1g85, to acijuclicate c_ases relatecl to service matters of

p"r=on, appoirrteci uncier the Governrneni of lndia. Principal Bench of C/'.T is situatecj at

r.lluo Delhi'a.ncl its other Benches are situatecl at 18 places in tlre countr5' al

AhrIedaba.d, Allahabad, Bangalcre, c['randigarh, [4adras, cuttack, Ernakulam'

Guvuahati, HyOeranaU, Jabalpurl Jaipur, Jocihpur, Calcutta., Lucknovu, lilumba'i, Paina,

Jamrnu anO Srinagar- A 1r4ember, upon selection, nrav be postecl to an5t of these pla'ces'

Z. \racanclr: - Applications are b'eing inviteci for tlre following existing and

anticipated vacancies oi Adnrinistrative lViembers in CAT for tlre year 2025"-

*the vacancies are liable to vai'y due to various exigencies,

3. Qua.tification:- The qualifications, eligibility, salary a'nd cther ternrs and

conciitions of the appointment oi a canclidate rr,'ill be governed b)'the proirisions of the

iribunal (Conditio.s'of Service) Rules, 2021 as amended from time to tinte'

p

As per Rule 3(5)( c) of tlre Tribunal ( Conciitions of seri,!ce) R.u!es, 2grttt, a pcrscn

snali not be quaiifieci for appointrnent as A.cjministrative ft4ember, unless he has held the

ost of Additicnal Secreta ry to the Govern ment of lndia or any other post under the

Central Gorrertrment or a State Government o.nd carrlrirrg tlre scale of PaY w'hich is not

less tlra.n that of an AdditionS!.S--e.-cieta ry to the Government of nCia

, provided that the officers belonging to the AII-India seri,ices 1i';113 14rsi"6 oi'are on

- central cieputatiorr to a lov(er post shall bL deenrec to hat'e held tlre post of Adcjitional

Secretary from the date suclr officers Were granteci proforma pronlotion or actual

pron-tioi.r whichever is earlier to the level of Additional secretary and the period spent

on Central deputation after such date shall count for qualifying sertrice for the purpose

of this clause.

'.h:,tr,-J-6"J'C*"E-f*'.,d.
qter.-"'""*

--:*-#?.:- ";:;1 1;.q -i";i*;'
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As per proviso under section 3(1) of the Tribunals Refonns Act,2021 ,,,a person
vvho has not completed the age of 50 years as on the last Jate for submission for
applications, shall not be eligible for appointment as a l!4ember".

4. Procedure for selection: - The Search-Cum-selectior Committee constituted
under the Tribunal Reforms Ad 2a21 for recommending namer; for appointmeni to the
saici posts shall scrutinize the applications rvitl-r respect tc suitab,iliti,of applicants for the
posts by giving due weightage to qualification and experience cf candidates and shall
shortlist candidates for conducting personal interaction. The final selection v, ill be o'one
on the basis of overall evaluation of candidates done by the ccmnrittee baseci on the
qualificaticn, experience and personal interaction.

5. Selection for re-appointment: The Menrbers of Central Administrative Tribunal
shall be eliEihle for re-appointment in tlre same nlanner as thai for the orioinai
appointment, preferably, alongwith all the persons shorilist€o in response ro the
vacancy circular or otherwise. While making its assessment for suitabilit5r to a post. the
conlmittee shall give additional weightage to the persons seelling re-appointment for
their experience in the Tribunal and while doing so, shall ,akL into account, the
performance of the person while working as a lr4ember in the TriL unal.

6. F.pplication Procedure:- Applications of eligible arrd willing officers are
requested through proper channel (wherever applicable) and should be accompanied
with:-

(i) Bio-data in the proforma ai Anne>lure-l;

(ii) certificate to be furnished by the employer/ head of office/ fon,,arciing
authority as in Annexure-ll;

(iii) clear plrotocopies of tlre up{o-date cRiAp/.R dossier of the officer
containing CR/APARs of at least last five years duly aitested by a Group A
officer;

(iv) Cadre clearance;

(v) lntegrity cerlificate/clearance from vigilance and Cisciplinary angle as in
Annexr.rre-lll;

(vi) Statement giving details of nrajor or minor penaltios, if any, imposeo, on
the officer during the last ten years,

Duly filled-in (neatly lped) original applications in the prescribed fornrat shculd
reach tlre Secretary, Department of Personnel and Training. l',lo rth Block. l'1ev, Delhi-
110001 latest by 5:30 F.h/i. on or hefore 'i5th.rariua.r),.2025 (\Veonesciay,) (by hand
or by speed post or registered post).

7. No TA/DA v,,ill be admissible to the candidates to be called for
interviev\y'interaction. The candidates are required to make their ovrn arrangements.
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6- Advertisement and prescribed application form can be'
websites of DoPT i CAT i.e. www.cJopt.nic.in / vurw,r.cga.t.gov.in.

9. Any apptication received after due date or inconrplete application or application
without necessary Annexures as mentioned abol,e will not be enterlained. This
Depafiment will not be responsible for the postal clelay/loss of aoplication, for reasons
whatsoever. lt is therefore, in the interest of tlre applicarrts to ensure that their
applications reach urell within the closing date and time as stipulateci.

10. The last date of receipt of the applications will be the crucial date for
asceftaining the eligibility of the applicants

11. This appointment process will be subject to outcome of penoing matters in
Hon'ble Supreme Ccurt and Hon'ble High Courls.

Vvide publicity may be given in all organizations and their field formations to facilitate
early and optinrunr nurnber of applications.

-om the

/ lt' 1. r.-i 1.,

To

Copy to: NIC with request to upload the vacancy circular on DoPT's rryebsite

1

2

J

(Rishi Pal)
Under Secretary to the GoW. of lndia (AT)

Tel No. 011 2404335?

Secretaries to Governnrent of lndia.
Chief Secretaries of all Statesi UTs.
Principal Registra.r, central AcJnrirristrative Tribunal, copernicus I\4arg,
Nevir Delhi with a request to upload this vacancy circular on cAT;s
ntebsite.
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AFF LICA.TIO I{ FO R AFFOltrlTfili
FRESH

Annexure-l
PROFORf!,iA.

TO TFIE POST OF ADhiil,flSTttATtVE f$E[i/iBER ilii CAT
trtt I

/ RE-APPClllrtThiEt.JT
(Appropriate option may be ticlreo' r/)

1, Name :

2. Date of Birlh :

3. Category (SC/ST/OBC/UR) :

4. Designation/profession 
:

5. Contact Details .

Email:

6. Cadre/Senricel/ear [Wherever applicable] :

6a. Date of appointment:

6b, Date of retirement:

7. Ed"rcational quatification (in reverse chrcnological oroer)

Space for
photograph

duly signed
by canciidate

Acadr;mic
Distin:tion

Subject/
Specialization

Page4 ofl0

Residential
Present Permanent

Cfficial

Adoress:

Iir'iobile /
Phone No.

st.
No.

Name of
University/
Equ!valent
lnstitutio n

Degree Year of
passing

Division,i
%of
marks
obtained

I

I

_____*_l

I

I
I



u

8. Work Experience:

Ba. For the experience as ernployee, Enrploynrent recorcl in chronological order starling

with present Employment, list in reverse:

"Also inciicate Sl t,,lo. in above, r,vhich is equivalent to Aciditional Secretary (as applicable

under the qualification) or above, along vtith a- ecplr of self attesteci latest Fa]r slip'

8b. For the experience as Pro{essional recorcj in chrtinological order starting ivith

present Engagement, list in rei,erse:

"Such as Aclministration /Service matters /Judicial or Quasi-Judicial/Crirninal/Civil
iTaxation /Company Affairs/Environrnental matters /Finance iAccountancy /Economics

Pa,se 5 of 10

,ql.

No
Name & adciress of
employer
( G ovt./PS Ui tt/i in i stry/
Department/any other

Designation,
Pay Level and
Pay*

Period of
Service

Nature of
vuork/
experience

Fron-i To

sl.
No

Details of Profession Period of
Service

Nature of work done*

From To

)-



/Business /commerce /Management /pubric Affairs or any o,rer as may be appricabre.Engagement wjth Government, if any, may be indicateJ.

9. Date fronr rvhich drawing the pay scale
in the grade of Additional decretary/
or any equivalent rank (vrherever applicable).

10. Write up on adjudicating experience :

of the applicant (200 words)

[Wherever applicable]

11 . E>iperierrce along with brief yyrite up in handling :
cases before flte relevant Courts/ Tribunals/

[if applicabte]

12. Proof of Experience, including
Enrolmerit/Registration l,jo. as an Advocate/CA etc.
[For candidates other than Govt. or Judicial
officersl

13. Annual lncome along rvith copy of :
Iatest ITR [For candidates from Advocate stream]

1,4- Write up on 0S. major achievement 
:

(200 words each)

D:tails of Such cases
(F.epoftec1 Casesi
Urtrepofted Cases)

Page 6 ofl0

15. Arvards/hono urs/publications, if anv :

16. Ai-iiliation vi,ith the professional boclies/
lnstitutions/societiesior any other body
lncluding political party.



17. Aclditional information, if any, v,rhich
you would like tc nrention in support
of the application for the post.

DE C LF.RATION

1. I ceftif5r that the foregoing information is correct and complete to the best of niy
knowledge and belief and nothing has been concealed/ distorted, lf at any time I found
to have concealedidistofted any rna.terial information; my appointment shall be liable to
summary terrnination without notice.

2. I shall not rrrrithdrav/ my candidature after the meeting of the Selection Committee,

3. I shall not decline tlre appointment, if selected for appointment by the ACC.

4, I slra.ll join wittrin 30 clays from the cjate of issue of orcler of appointment.

5. I anr aware that in case I violate any of the conditions mentionecl at Sl. No. 2ta 4,lhe
Government of lncjia is likely to debar me for a period of ihree years for consideration
for appointnrent outside the cadre and in any Autononrous Body/Statutory
Booy/Regulatory Body.

Place :

Sigrrature of the cancjidate

N.B: Please fill up all the points/columns of application. lf any point/column is not
relevant, the same may be mentioned. lnconrplete application is liable to be
rejected.
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CERTIFI TE TO EE FURI{ISHED EY THE EI'fiPLCYE

Annexure-[l

OF

OFFICEi FO RTt'ARDtI.,I G AUTH ORIT\

1. Certified that the particular furnishecj by Sliri/SmUKum-----
--------are correct and he/she possesses ecjucational qualif cations and experience

rnentioneci in Annexu re-1.

2. lt is also cerlified that there is no vigilance/ disciplinary cas; either pencling or being

contemplated against him/her and vigilance cleara.nce issued by CVO in the enclosed

Annexure (lll).

3. Hisii":er integriiy is ceftifieci.

l. i{o rrtajot-or nrinor penaliy tr',as irilposed cn Shri/Srr'liii(Lifrr--'-------

---*----rlurirrg the last 10 ),ears period.

5, l-l-re t.rp-to-date attested Photostate copies cf ACR/APATR of last five years (each

:T::11_::l 1T"::r: [ *".Tju; tr":ffi i ] 
i n re sp e ct of s h ri /s m u K u nr --'--

Seal & Signature of the Cridre Controlling Authority
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Annexure-l[[
P F [,i

EE Lrb HT

(To be furnished and signed by the CVO or HOD)

1. Narne of the Officer (in full) :

2. Fathers name

3. Date of Birlh l

. . 4. Date of Retirement :

5. Date of entr5r into service :

Page 9 of l0

6. Service to vyhich the officer belongs
including batch lyearlcadre etc.,
wherever applicable

7. Positions helci (During ten prececi ing years)

B. Whether the oflicer has been placed on
the agreed list or list of Officer of
Doubtful lntegrity (if yes, oetails to be given)

9. \&hether any allegation of misconduct :

lnrryilving vigilance angle nias exanrined
a$dinst the ofl1cer cluring the last 10
Years and if so with vuhat result (*)

10. Whether any punishrnent nras awards to :

the officer during the tast .10 years and if
so, the date of imposition and details of

S.t\o. Organisation
(name in full)

Designation
G,

Place of
Posting

Administrative/
Nodal tvtinlstry/
Department
concerned
(in case of officers of
PSUs etc.)

Frcm To



penalty (*)

11. Is any disciplinaryl criminal proceedings

or charge sheet pending against the
officer as on date (if so, details to be
furnished, including reference nurnber, if
anSr ef the Conrmission)

12.|s any action contemplated against the
Oflicer as on date (if so, cjetails to be

(") if ',rigilance ci'ia.t"ai'ice lraci ircen r:btaitlec i'ro,il ih.: r.:oi-irir i{ [r:,:,n i;-i ti-,. n,i,. .r-r.

infornration fira5r [o proriioecifor the pericd tlrereafter'.

Date

(hiA iv1 E Al( D S iG,.,i /rTLlRF )
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